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MAKWANA) : (a) The flow of credit from
cooperative credit institutions is governed by
the norms prescribed by National Bank for
Agriculture and Rural Development from time
to time. These norms are prescribed on the
basis of seasonality discipline, level of
recovery, non-overdue cover, level of deposits,
owned funds and audit classification. The
norms are uniform for all States and Union
Territories. However, some of these norms
are relaxed in the case of cooperatively
weaker States particularly those States in the
North Eastern Region and also farmers be-
longing to weaker sections. Further a special
scheme is being finalised exclusively for the
benefit of Scheduled Castes and Scheduled
Tribes for the Seventh Plan period to
provide grant towards their share capital
requirement for borrowing from cooperative
institutions.

(b) No, Sir.

(Translation]
Coanstruction of flats by DDA

3051. SHRI BANWARI LAL BAIRWA :
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) the reasons for which flats constructed
by DDA are not allotted for many years;

(b) number of the flats constructed by
Dethi Developmem Authority in each Group
during the year 1984-85 and the number of
the fats out of them which have already been
allotted; and

(c) the number of the flats proposed to
be constructed during the year 1985-86 and
the place-wise number of the flats constructed
so far ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMBNT
(SHRI DALBIR SINGH) : (a) Flats are
offered/allotted as soon as the safiie Are
ready for handing over.

{b) The requisife information is as under :

DECEMHER 9, {988

Writien 80

Flats constructed  Flats allotted/
allocated
MIG 1452 951
LIG 2364 2842
JANTA 281 2445

EWS 230 —_—

SES 2968 1718
Total 7295 7966

(c) 78520 flats of vanous catégories are
under construction at different places.

{English)
Release of leased properties

3052. SHRI K.S. RAO ; Will the
Minister of URBAN DEVELOPMENT be
pleased to state :

(a) whether Government have taken a
policy decision to release all leased properties
which have been used for more than 15

years,

(b) if 50, the details in this regard;

(c) whether Government hive diready
releases some leased residential/comtmercial
properties under the above policy; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) and (b). Yes,
Sir. As a policy, the leased prem;zes used for
residential purposes are releas after 10
years from the date of lease after obtaining
an undertaking from the landfords that they
would not lease the same for the next 3
years.

(c) and (d). The details of the leased
properties in Delhi released by the Directorate
of Estates are given in the statement below.
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Statement
List of leased praperties which were Released from time to time by the Direc-
tocate of Estates out of General pool in Delhi/New Delhi.
S1 No. Description of the Date of How used Date of Remarks
Property Leasing releasing
1. No. P-24, Green Park **Releasing
(FF), New Delhi 31.1.68 Residential 1.5.78 order has
2. No. F-2, Green Park been
(FF), New Delhi 17.2.68 —do— 1-6-78 issued but
3. No. 114, Sunder Nagar the posse-
(FF) Flat, New Delbi  27.8.55 —do—  13-6-78 (AN) ssion of
4. No. U-1, Green Park, the build-
New Delhi 1-3-68 —do— 23-9-78 ing has
5. No. 115, Sunder Nagar not been
(GF), New Delhi. 27-8-55 —do— 13-10-78 handed
6. Thapar House Commercial/ over to
New Delhi 21-11-55 | Office the land
accommoda- lords.
tion 20-11-80
7. First Floor Flat of No. (Requi-Resd  1-1-81
2-Pusa Road, sitioned)
New Delhi 12-4-43 converted
11-4-48 into lease.
8. Flat No. 11]12-Ansal Office Acco-
Bhawap, New Delhi 1-9-76 mmodation  2-8-81
9. Flat No. 1111-Ansal
Bhawan, New Delhi. 16-8-76 —do— 30-11-84 (AN)
10. GF (Eastern Side) of 2-
Pusa Road, New Delhi 1-8-48 —do— 20-5-85
11. Shriram Ipstitute Buil- |
ding, 19-University Road,
Delhi 1-7-54 —do— —_—
Import of deep sea fishing trawlers (a) the number of applications pending

with Government for import of deep sea

3053. PROF. P. J. KURIEN : Will the 0Osbiog trawlers, State-wisc;

Minister of AGRICULTURE be pleased to -

(b) the time by which these applications
state ; _

will be cleared;





